HIGH COURT OF JAMMU AND KASHMIR'AT JAMMU

To g
S | Top
The All Principal District & Sessions.Judge,

:J&k State. ~ ‘ Prioritv
"NO:- c:g):)l) S‘;'”SDated - 9;1"?)‘*&0\8 |

Subject :- Circular No 59,dt. 24.08.2017 -

_ Sir, |

: ' AS you are aware that vide the circular mentioned in th.e above subject, it has

“been impressed upon all the Presiding dfficers of the Sub- ordinate Courts to accord iop .
E ’priority to the different cases including the ten years old cases. . .

'In. this connection, you are, tberefore, requested 'to intimate this registry ;*.he

number of cases of ten years old d‘ecided by your court and courts subordinate to y‘f.)u

after consolidating the same m the f‘ollowingl Performa .The requisite information rﬁay

be reached to thlS office by or before 02.04.2018 by Fax NO : 0191 2539896 or 2533113 .

S,No No of 10 years ofd - No. of 10 years old cases No. of 10 yearsold,
- | cases as on 01.09.2017 | decided up to 30.11.2017 cases as on date.

N

Earlier action on the matter is solicited ..
Yoyrs faithfully,

o bl Q(M sj‘ -
Copy to the :- v .

in charge NIC HlPh Court ofJ&K Jammu for uploadmg on the High Court Web Site.
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